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consumer sector.
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point in my special mention which
concerns all the Members here, parti-
cularly those interested in the co-
operative movement. Late Pandit
Nehru described the co-operative mo-
vement as a vehicle of social change
after Independence was achieved.
Madam, T need not give any sermon
or a lecture. I am associated with
the co-operative movement in my
day-to-day life, particularly with re-
gard to the development of rural in-
dustry, consumer industry and the
What has hurt me
is, during the last so many years, or
5 to 7 years, I see a decline in the
moral standards in the co-operative
movement and that is why I have
taken permission from the Chairman
to make a mention about it.

This i3 a State subject; I am aware
of it. But the Central Government
is vitally interested because the law
prescribing financial participation with
the wcaker ca-operative sector con-
cerns the Central Government.
What has been found very recently
i5, 1 think it was on September 4, I
read in the Indian Express a news
item: ‘Sugar Co-operative invelwed in
FERA violation’. Madam, this is  the
death knell to the service character
in co-operative sector. If a co-ope-
rative movement is to be charged
with FERA violatien, enaugh of it!
Such co-operative movement should
be stopped. I request you, and
through you I request the Finance
Mimister particutarly to look into it.
This news item talks of FERA viola-
tiom te the extent of 1,239,000 dollars.
We have mever seen in our life in the
co-operative movement even one lakh
of rupees in cash. It is hecause con-
=arrent audit is going on in every
agriculfural processing. every consm-
mer pracessing, every milk processing
industry. Madam. 1 come from Sangh
district whieh has got the proud re-
cord under the leadership of late
Vasant Dada Patil, of co-aperative
achievement. The sugar factory in
Sangli was -alleged to be involved in
corruptipn and the members threw
chappals at the Chairman, and the
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meetings were disturbed. The co-ope-
rative sugar factories particularly in
Maharashira and = everywhere else,
have got a social respomsibility for
supply of levy sagar. (Time Bell
rings) Now, you heve rung the bell
We have to think of the younger ge-
neration to whom we have given this
co-aperative movement for the bene-
fit of common people and with the
spirit of service, particularly the
political workers invdlyed in it. I
feel ashamed at the younger genera-
tion going morally down, eroding the
sacial principles of service anunciated
by late Pandit Nehru. I think it is a
cry in wilderness, because you are
also laughing, Madam. You are 2
voung lady. Perhaps, 1 think, I
will invoke in you some sociagl spirit
to help the co-operative movement.

SHRI CHATURANAN MISHRA
(Bihar): You accuse the whole youn-
ger generation!
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SHRI CHATURANAN MISHRA:
I have only supported you that the
whole younger generation should not
be condemned.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Shri R. K. Narayan. We weleome
you, Mr. Narayan, after your illness.
Welcome back.

Need to stap the practice of ragging
in Colleges

SHRI R. K. NARAYAN (Nominat-
ed): I wish 1o place before the hon.
Members of this House a situation in
colleges which is becoming alarming.
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[Shri R. K. Narayan]

T refer to the practice of ragging the
new entrants by the so-called
seniors . It is probably a relic of
medieval barbarism copied from the
British or Western  Universities in-
herited by our countrymen. Tt is
high time to put an end to this sav-
age tradition. Actually three days
ago, one student, Sharat, newly ad-
mitted in Philomena’s college in
Mysore was ragged by senior stu-
dents, and unable to bear the memory
of the humiliation and physical in-
juries, he committed suicide. There
are several instances of such *trage-
dies in all educational institutions.
These may not be statistically impres-
sive, but even if it is one in a
thousand, it must be viewed as a
national calamity. In the case I have
cited, the boy was ragged on the first
day, returned home to Coorg and
complained to his father who sent
him back with a pep talk. When he
went to the college the second day,
they ragged him again and unable to
bear it, he took pesticides and com-
mitted suicide. The head of the in-
stitution has explained that he had
warned his students against this prac-
tice — with what cficet, one may
guess.

This evil must be put down legal-
ly, as we have tried to put down
other barbaric traditions such as
dowry, sati, human sacrifice, customs
which were accepted as inevitable at
one time.

Growling at a new-comer seems
actually a beastly instinct. A wolfl
pack, upon sighting a new arrival in
their territory falls upon it and dis-
members it. The same atavistic in-
stinct operates among senior students
when they find a freshman in their
midst. It is not enough to punish
the culprit. It does not give life
back to the dcad. This  practice
must be treated as a crime and pre-
vented legally. Punishment does not
prevent the criminal act and the con-
sequent iragedy. I say again that it
must be prevented through new laws
and regutlutions and their enforccment

[ RAJYA SABHA |

Mentions 384

through police protection in institu
tions, if necessary, during the sea
son of ragging. Youth organisation:
must be involved in enforcing civi
lized conduct in their institutions
Principals of colleges and wardens o
hostels must be hcld responsible fo:
the safety, welfare and survival c¢
their wards and should not be allow
cd to give a weak excuse as in the cas
of Sharat. The Principal of the col
lege has stated, “I have warned mr
students several times but in th
present case, the ragging was by out
side elements and not by my stu
dents”” What consolation could thi
be for the parents who have lost :
son? It is on a par with the ex
planation 'given by a man posted t«
guard a village, explaining his lapst
by saying, “The tiger carried awa
the child. But it is not a tiger from
our forest, but from another forest.”

There are many instances of  col
lege ragging in Delhi itself wher
girls are stripped and punished b
the school students and they have %
give up their studies once and fo
all. Somrething must be done t
stop this practice. I appeal to thi
House to take up this matter serious
1y.

Need to declare Hyderabad Airpor
as an International Airport

DR. NARREDDY THULASI RED
DY (Andhra Pradesh): I would like
to make a Special Mention to declart
Hyderabad airport as an internationa
airport. The air “raffic from th
State of Andhra Pradesh to Wes
Asia and Gulf countries has been ip
creasing day by day. During las
year, the passenger traffic from th
State of Andhra Pradesh to variou
couniries was as follows: To the Mid
dle-East and the Gulf—14,384. To th
U.S.A—2150. To the U.K.—846. T
Europe—1,003. To South-East Asia-
534, To Far-East Asia—254. There-
fore, there is substantial air traffi
from the State of Andhra Pradesh
various countries.



